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3TSA/ORDER

PER : DR. BRR KUMAR, VICE PRESIDENT:-

Delay Condoned

This appeal is filed by the Assessee as against the appellate
order dated 28.06.2024 passed by the Commissioner of Income Tax
(Appeals), National Faceless Appeal Centre, Delhi, (in short referred
to as “CIT(A)”), arising out of the assessment order passed under
section 143(3) of the Income Tax Act, 1961 (hereinafter referred to
as ‘the Act’) relating to the Assessment Year 2017-18.
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2. The Assessee has taken the following grounds of appeal:-

3.

1.0n the facts and circumstances of the case as well as law on the
subject, the learned CIT(A) has erred in passing order without providing
sufficient opportunities of being heard.

2. On the facts and circumstances of the case as well as law on the
subject, the learned Commissioner of Income-Tax (Appeals) has erred in
confirming rejection of books of accounts u/s 145(3) of the Act.

3. On the facts and circumstances of the case as well as law on the
subject, the learned Commissioner of Income-Tax (Appeals) has erred in
confirming addition of Rs. 53,90,000/- on account of cash deposits made
in bank accounts during the year.

4. On the facts and circumstances of the case as well as law on the
subject, the learned Commissioner of Income-Tax (Appeals) has erred in
confirming addition of Rs.49,71,491/- on account of unexplained
unsecured loans.

5. On the facts and circumstances of the case as well as law on the
subject, the learned Commissioner of Income-Tax (Appeals) has erred in
confirming addition of Rs. 64,410/- on account of disallowance of interest
on housing loan claimed u/s 24 of the Act.

6. On the facts and circumstances of the case as well as law on the
subject, the learned Commissioner of Income-Tax (Appeals) has erred in
confirming invocation of provisions of section 115BBE of the Act.

7. On the facts and circumstances of the case as well as law on the
subject, the learned Commissioner of Income-Tax (Appeals) has erred in
confirming assessment order passed by the Assessing Officer without
considering the submissions and documents filed by assessee.

8. It is therefore prayed that the above addition/disallowance made by the
assessing officer may please be deleted.

On going through the record, we find that Ld. CIT(A) has

accorded several opportunities of hearing to the assessee. However,

the assessee failed to submit any documents. Hence, the Ld.CIT(A)

dismissed the appeal of the assessee exparte. Since the primary

adjudication of grounds of appeal has not been taken by Ld. CIT(A),
in the interest of justice, the matter is remanded to the Ld.CIT(A)
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for adjudication on merits. The assessee shall comply with the
notices issued by the Ld. CIT(A) without seeking any unnecessary

adjournments.

4. In the result, the appeal of the assessee is allowed for

statistical purposes.

Order pronounced in the open court on 19 -03-2025

Sd/- Sd/-
(T.R. SENTHIL KUMAR) (DR. BRR KUMAR)
JUDICIAL MEMBER VICE PRESIDENT
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